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IN THE NATIONAL COMPANY LAW TRIBUNAL  
AMARAVATI BENCH 

(Through Hybrid Mode) 
 Item No.2 

CP (IB)/07/7/AMR/2020 
(Admitted on 09.11.2021) 

 
IN THE MATTER OF: 

PPG Asian Paints Pvt Ltd     

.… Petitioner/Financial Creditor 

Versus 

Coastal Automobiles Pvt Ltd    
…. Respondent/Corporate Debtor 

 
Under Section: 7 of IBC, 2016 

Order delivered on 10.10.2025 

CORAM:  

SHRI UMESH KUMAR SHUKLA   SHRI KISHORE VEMULAPALLI 
HON’BLE MEMBER (TECHNICAL)  HON’BLE MEMBER (JUDICIAL) 
 
PRESENT: 

For the Petitioner/Financial Creditor  : Ms. Sarvani Desiraju, Adv. 

For the Respondent/Corporate Debtor  : 

  

ORDER 
 

CP (IB)/07/7/AMR/2020: 

During the course of today’s hearing, the Counsel for the Financial 

Creditor proposed Mr. Ravuru Hari Prasad as the new IRP to conduct the 

Corporate Insolvency Resolution Process (CIRP) of the Corporate Debtor and also 

undertook to file the consent of the new IRP along with a copy of the AFA within 

a week.  

2. Considering the submissions of the FC, the credentials of the proposed IRP 

was verified on the IBBI website, which shows that the proposed IRP holds the 

valid Authorisation for Assignment (AFA) up to 30.06.2026. The relevant extract 

of the IBBI website is given below: 
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3. Accordingly, we hereby appoint Mr. Ravuru Hari Prasad bearing 

Registration No. IBBI/IPA-001/IP-P-02690/2022-2023/14126, e-mail ID: 

hariprasadr17@gmail.com having registered address at Flat.304, Sai Neelakanta 

Towers, Chandulal Bowli Sikh Village, Secunderabad, Near Tadbund Hanuman 

Temple, Hyderabad, Telangana-500009 as IRP in the instant matter. 

4. The Financial Creditor is directed to deposit Rs.1,00,000/- (Rupees One 

Lakh Only) with the IRP to meet out the expense to perform the functions 

assigned to him in accordance with Regulation 6 of Insolvency and Bankruptcy 

Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 

2016. The amount, however, will be subject to adjustment by the Committee of 

Creditors as to be duly accounted for by IRP and shall be paid back to the 

Financial Creditor. 

5. A copy of this Order shall immediately be communicated to the Financial 

Creditor, the Corporate Debtor, IBBI, and the IRP named above by the Court 

Officer/Registry of this Adjudicating Authority. 

6. List the matter on 25.11.2025 for filing the progress report of the CIRP. 

 
 

Sd/-        Sd/- 
(UMESH KUMAR SHUKLA)       (KISHORE VEMULAPALLI) 
  MEMBER (TECHNICAL)              MEMBER (JUDICIAL) 

Krishna (PS) 


